
(a) tbe names ot the properties out* 
side the undivided Punjab Area which 
bare been allocated to tbe succeeding 
States ef Punjab, Haryana and Union 
Territories ot Himachal and Chandi* 
garh;

(b) whether any protest lotes have 
bean received tram the overnments 
at Haryana and Himachal Pradesh tor 
discrimination being made in favour of 
Pub Jab. and

(c) if so the reaction of overnment 
thereto

Ike Minister of Home Affair* (Shri 
y. B. Chavan): (a) Under Section *8
(l)(b) of the Punjab Reorganisation 
Aet IMS. all properties belonging to 
the undivided State of Punjab situated 
outside that State immediately before 
the 1st November. 1M6 except those 
which formed part of the Bhakra 
Nangal Project under section 78 cf that 
Art. passed to the State of Punjab. 
However on a reference received from 
the overnment ol Haryana inder 
Section 65 of the Punjab Reorganisa
tion Act. 964 the following buildings 
and asets have been allocated to the 
Sta*e of Haryana -

1 Nabha House Brindaban 

Kaliia House, Kanthal

i Patiala House. Hardwar

4 Jind House Banaras

i lenleg Wood VUla Mussourie

b Buildings of the Irrigation De
partment including the Canal 
Rest House at Alipur Boed and 
otter properties held for pur
poses  of  administration  of 
canals and drains situated ln 
the Union territory of Delhi

7 Nabha plot. New Delhi (an area
of 3 acres

8 Jind House. New Dalhl (an <tr*a
of 3  acres)

One acre of tbe Nabha plot in New 
Delhi has been allocated to the Union 
and tMs has teen placed at ite dis 
poml of the Administrator of the Union
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Territory of Himachal Pradesh.  Ha 
building or asset situated outride Iks 
undivided State af Punjab has tew 
allocated to the Union Territory of 
Chandigarh.

(b) No. Sir

(c) Does not arise
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Compenaatka Claims of Masses 
from West Pakistan

Mil. Shri Brtj Bhutan UI: Will 
the Minister of Labovr and lehaV**** 
(ha be pleased to state

(a) whethci it is a fact that in apite 
of consistent efforts for the last  
years compensation claims of refugees 
from est Pakistan now being in Bareil
ly region (UP) have not been finalis
ed as <*t.

(b)  11  so the reasons foi this dela>, 
and

(c) the action proposed to be taken 
to expedite the matter*

Thr Minister of SUte in tbe Mlalstr> 
of Labour, Employment and MMU. 
tetlon (Shri L. N. Miahrs): (s) to <e) 
In the absence of the full particulars of 
tbe cases it is not possible to supply 
the information

Extension of Bonus Act to Maadieem 
Weavers

Ml. Shri M S Marti:

Shri Im.math:

Shri A- K. opalan:

Shri C K Chakrapnai: 

Shrimatf Swheela epelaa .

WU1 the Minister of I,aba nr and 
Rehabilitation be pleased to atate*

(a) whether it la proposed to extend 
tbe Bonus Act. IMS to the hsndtoom 
weavers working under master weav
ers; and

(b) if so, from which date?
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fte Minister of Labour and Rehabili-
tation (Shri Hathi): (a) and (b). The 
Act is already applicable to all estab-
lishments, including handloom establish-
ments employing 20 or more persons, 
from the accounting year commencing 
on any day in the year 1964. 

Employees of the Late Maharaja of 
Sirmur 

-!613. Shri Pratap Singh : 

Shri Virbhadra Singh: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether Government have re-
ceived any representation on behalf of 
thll' household employees of the late 
Maharaja of Sirmur in Himachal 
Pradesh regarding the non-payment  of 
their salaries since the demise of the 
Maharaja: 

(!b) whether it is  a fact that the 
Gaddi of Sirm.ur has lapsed to Govern-
ment· and 

(c) if su, who is liable to pay the 
arreats of s alary, allowances and pen-

r~ s, if any, to the employees ::tr,d to 
meet other household liabilities of the 
late Mah araja? 

Tlie Minister of Home Affairs (Shri 
Y n. Chayan) : (a) Yes, Sir. 

(b) the President has decided not to 
recognise any person as succes:>or to 
the late Ruler of Sirmur. 

(CJ The claims of the household em-
ployees and any other liabilities of the 
tate Ruler would be governed by the 
no:mallaw. 
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Hindi Training 

4615. Shri 'Ram ;(Jharan : Will the 
Minister of Home Afla.irs be pleased 
to state: 

(a) the number of those Lower 
Division Clerks who have passed the 
examination in Hindi Shorthand under 
t he Hindi Training Scheme so far; 

(b) the number of those employees 
amongst them whose services for Hindi 
shorthand have been utilized s:.:> far; 
and 

(c) if their services have not been 
utilized, the steps being taken by the 
Government in this regard? 

The Minister of State in the Ministry 
of Home Mairs ( Shri Vidya Char an 
Shukla) : (a) 48. 

(b) and (c). The Scheme for training 
of Central Government employees in 




